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-2 Small Cause Suit Ne. 105 ¢f 1980 te the eppesitesin

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH AT LUCKNOW.
Registratiem T.A. Ne.l of 1989 (L)

Unien of India & Others ........ Applicants

V@ﬁsua

Madan Mehan Lal Jéim ees.. QOpprosite Party.

Hon.Justice Kaml@$hwar Nath, V.C.
Hon. K. Obayya, Member (A)

»*

|
(By Hen.Justice K.Nath, V.C.)

- This ig a revisien under Sectiean 25 of
the Small Cause Ceurts Act sgainst a d@ecree ef Rs.96-20

awarded by the Juég@ Small Cause Ceurts, Meerut in

party against the applicants. It is befere this ’ \
Tribunal fer dispesal under Sectim 29 of the

Administrative Tribumals Act, 1985,

24 The opﬁ@sit& party was werking as a Sectien'
Officer in the sef&ic& of th@:applicants at Patna when
he availaﬂ&LaaV@ T%avel Cencessien frem Khurja teo
- _

Srawanr Balgela (Ka?nataka) in the year 1977. He
submitted a bill @ﬁ Rs,739-80 amnd adjusted a sum

ef Rs.500/~ rec&ivé@'by him by way ef advanrce. The
applicant® however déducted a sum of Rs.376-30 from

the bill and alse made a recovery ef Rs. 136-50 im

view of the advance taken by the eppssite party.

3. The eppesite party's case was that beth
deduction frem the bill and recovery frem the salary

were erreneeus and that he was entitled te receive

.




Qf

'furiséicti@n. It was alse feund that the @pp951te p&rt

—2.-

a sum of Rs, 418-30 ét; tle Lleave Travel Concessisn
~

including anether T.A, claim e¢f Rs. 42/-.

4, The app}icants centested the cléim en twe
greunds «+ Firstly, they urged that the eppesite party
was ﬁ@st@d at Patna when he availed of the Leave Travel
Cencessien and therefore the Mzerut Ceurt had ne
jurisdictien . The second peint urged is that the
eppesite party had ﬁravella@ by a lenger reute than

was admissible te him‘und@r the L.T.C. Rul:s.

5 - The learned Judge, Small Cause Ceurts feunrd
that payment ¢f the L.0.C. claim and deductiens frem
his salary were made by the applicants at Meerut when

he was posted there and therefere the Meerut C@urt had

M

haé travelled by 8 l@ng@r routa but the excess fare on

acceunt of the lamger jeurney was enly Rs.12.75. It is
admitted that during the pendency ef the Sui% payments

were maée te the eppesite party from time te time tetall
Rs. 309-35. The Judge.$mall Cause Ceurts th@ref@r@}
after adjusting the ﬁifferemceAsf excess fare en acceunt
ef lenger route ef tra&@l)fﬂanﬁ the epposite party te be
entitled te a sum eof R§,96-20. The Cwurt}thwrefere/

decread the Suit fer that ameunt with cests.

6o Dr. Dinesh Chandra is present en behalf ef
the applicants. Shri Madan Mshan Lal Jaim, eppesite
party is present in persen. This is a very shert peirt

angd thsrzfere we have the matter e¢ the merits ef the case. |

7. The learn#d ceunsel fer the applicants has

reiterated the points urged by the applicants b&f@r@ the

Judge Small Cause Courts. wWe are of the opiniop tfaf ///
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since deductiens frem the L. .C. Bill as well as
r&c&#ery for alleged excess advance had been made 3t
Meerut where the epposite party was pmsped'at that
tim@, the C@urtséat Meerut had jurisdictiem in the -

case,

8. . Se faf as the ameunt payable to the sppesite
party in the light of the difference in fare on acceuant
af jeurney by a ;@nger route is cencerned, the finding
of the Judge Small Cause Csurts is a finding ef fact
and is net shswn te be errenesus. We fimd there fere

that the decree éwaréed by the Trial Casurt was cerrect.

9. The rovisien is dismissed with cests which
we assess at Rs.500/=. .
b B

Member (A Vice Chairman

Dated ths lst January, 1990.

RKM




